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. Seen the petition. Heard the learned counsel

Shri K.C.Mighra for the petitioner. After hearing

the learned counsel for the petitioner, we feel that

this petition has to be rejected at the admission

1l ear ned

Standing Counsel appearing for the respondents, on whom

stage. We have also heard Shri De.N.Mishra,

“a copy of the petition has been served.

The case of the applicant is that he appecared in
a written examination for the post of Skgnal and
x* Telecommunications Post under S.E.Railway. The
applicant has stated that according to his assessment

| he has done well in the written test and he expected
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1

to secure more than 45% marks. The Educational Qualifica-‘

tion for the post in question is Class-VIII and the
applicant has stated that "he is rather more cualified".
It is submitted by him that when the result of the
written test came out he found that he has not cleared
the written test. He has statea that ke £exi= the
departmental authorities appeafrs to have umdervalued
his answer papers in a malafide fashion. He, therefore,
prays that his answer papers i;'x the written test which
has been wrongly mentioned as Enwa papers for

interview should be called for' We have heard the
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learned counsel for the petitioner and a so§e
learned Standing Counsel Shri D.N.Mishra fér the
respondents at length. It is submitted by the
lear ned couns the applicant that 27,000 ar?i
some oddﬁggg@g%ggzn the written test. The only"’
basis for the applicant to make his claim that
his answer papers have been undervalued, % according
to his assessment he has done well. He has also
not indicated in his petition how he is overcualified,
even if it »siu¥d submitted by the learned counsel
that the petitioner is a Graduate. Just becguge he
is a Graduate, it cannot be taken a that he has
done well in the yritten examination. There is o
basis has been in the petiticn alleging .
malafide against the departmental authorities. If
we allow an unsuccessful candidate to impugne the
result of the written examination only o
assessment that he has done well, then ﬁsgg
will be opened for all the unsuccessful cardi
E;a approcachimg this Tribunal. In view of this we
hold that the applicant has not been able to make
out a case for any of the relief prayed for by him.
The application is therefore, held to be without
any merit and the same is rejected at the ad
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stage itself.




